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" The applicant, who is present 1n
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l'Court has moved MA NO. 610/04 seeking 1ed
' " i 02 file
',permission to withdraw the (?A No. 849/ o
|Iby him. In this case pleadings are COMpLe e.
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! However, this case has not been listed for |
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ghearing. since, the applicant has moved MA No.
'; 10/04 for withdrawl of this ©OA, we have - )
! called this case and considered the request
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! of the apr jicant seecking permis: silon to o
l‘withdraw the OA. Permission to githdraw
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! oa is granted. The OA is dismissed u
‘:withdrawn. Né? costs. - .---SCU’—
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